CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Oricinal Application No. 2826 of 2002
M_oAL Mo, 2423072002

New Delhi, thig the 31at day of Octoher, 2002
HON BIE MR _KUIDIP SINGH MEMBER( JUDL)

1. Arun Kumsar
K/ Shri Shiv Pragad Kakhera

Rin 284, Nimri Colony,
DA Ltlats, Aacholk Vihpr-4,

Noew Delhi.
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Sukhhbir Singh

/0 Shri Shankar {al

B/ W/-11349, Village Danghara
PO Puna,

MNew Delhi-110 012, —APPLICANTS

T

{By Advoeate: Shri Arun Hhardwa i)
Veraung

! Government of Matinnal Capitnl feorritory of
Delhi,
!lzr(njéh Chiaet Serretary,
Playversg RBuilding, 110,
Now Delhi.

Ll

Commizssinner,

Fand and Supnly,
K=Hlark, Vikas Bhawan,
Delht.

[

Shrr G.C. Joghi

Caontroller,

Weighta and Mesaure,

GMTC, O-Rlack,

Vikag Bhawan, New Delh:-110 021,

s

Agniatant Oontroller,
Wertghtg and Meaaure,
GNCY D 2 Undorhil! Reoad,

Deth:i-110 064 ~HESPONDENTS

0O R D E R(ORAL)

My M 243072002 for joining tagether in ane

application 1a allowed.

[

the applicants have filed thio 0A allegin

g
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that the respondents are not allowing fta mark then

attendanne and thev have heon tranafeorrnd writh A mala

fide int

&t

ntian and gince there 1g some enmity going  on

((»)

AVAVAVAD



hotwoen the annliranta and the offi1cprg in the office

from where the applicante have been transferred, so it s

t altlnwed tn mark

submitted  that  the applicanta wers not
the:r pregence at 2 Underhill Road during the period when
there was a atatus ague order passed by the Trihunal with
regard to their tranafer to GAD from the Directaorate of

Wights nand Measures though they have heen reporting for

duty  {raom where the applicantg have heen tranaferred to

(AN, ! have no reaaon to diahelipve that ainer  the
applicants must  have reported to jorn n view of  the
statua gue order pazaed by the tribhounatl and as allezed

reapomlont s, Lo, the Mirontorate of  Werights ANy

Meaaures 1o allow the applicants tao mark therr attendance

in ther oof¥fioo.

" G tar ataving af rranatoer aorder i oonoorned,
the aame  haa heen isened hecause aof the adminigtrative
reanon. Hoenee ne interforencoe 19 nalliod for. tThe

applreantae may renart to the GAD for duty.

1. Yhe 0DA  atands Arzaposed of writh  the ahove
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(' KIDIP SINGH )
MEMBER(JUDL)
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